"In accordance with the provigions of rule 120 of the Rules of Procedure and Conduct of
Blginess in Lok Sabha, | am directed to inform you that Lok Sabha, at ite sitting held on the
23rd October, 2008, agreed without any amendment to the Drugs and Cosmetics
(Amendment) Bill, 2008, which was passed by Rajya Sabha at ite sitting held on the 27st
October, 2008."

MR. DERPUTY CHAIRMAN : Now we shall take up the Limited Liability Partnership Bill, 2008.

GOVERNMENT BILLS

The Limited Liability Partnership Bill, 2008
THE MINISTER OF CORPORATE AFFAIRS (SHRIPREM CHAND GUPTAD: Sir, | beg to maove:

"That the Bill to make provisions for the formation and regulation of limited liability partnerships

and for matters connected therewith or incidental thereto be taken into consideration.”

Sir, for guite some time a need hag been felt for & new corporate form that would provide an
alterrative to the traditional partnership, with unlimited personal liability on the one hand, and, the
statute-based governance structure of the limited liability company on the other, in order to enable
professional expertise and entrepreneurial inttiative to combine, organise, and operate in a flexible,

innovative and efficient manner.

The Limited Liakility Partnership is viewed as an alternative corporate business vehicle that
provides the benefits of limited ligbility but allows ite member the flexibility of organising their internal
structure ag a partnership based on a mutually arrived agreement. Therefare, the proposed Bill would

facilitate creation of anather business model which would enable growth of the economy.

The Limited Liability Partnership Bill, 2006 was introduced in the Rajya Sabha on 15th
December, 2006 and was transferred to the Parliamentary Standing Committee on Finance. The hon.
Standing Committee submitted its Report on 7th September, 2007, Taking into consideration the
suggestions of the august Committee, the revised Bill, namely, the Limited Liakility Partnership Eill,
2008 was introduced in the Rajya Sabha on 278t COctober, 2008, The Limited Liability Partnership Bill,

2008 is now before thig alugust House for consideration.
The question was proposed.

=t U0, ATESEI T (SIREE): &, The Limited Liability Partnersnip Bill, 2008 31T W
gift RiiaRt fRla®, 2008 TR 91 & Y wel gan g1 W 91 A 9% 2R Ugl gee o
URERE A gl Rell o, ° I o SIS Yae & dgd YeRes el gan evel ot
TATEE id ATl g de | off 17 qIERY Suf+rt gan wxe el |l s e wid dHfl gan
et 2, & HY BN T - 1956 & T8 Ao s 21 2l SR 81 S IR s o, 9
TR o - 1932 @ T2 d B x| 2l REld, S0 19N {99 7 U Y BRINE &1 woid e
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TN BIET BRI BT ISR H e ] BIRINE g7 a4 981 2 A% YN 1599 1 g4 | &g A
BIHT T S, S/ FAgee [T 21 GRIMT Giae =1 |1 g0 sl o/ ok gAses
e # g0 qv TeRT® 9 2000 ¥ 9771 365 areran TR Ste S, <11 950 A 2, g8l
Y SHPT STERd FEQY PRO Y 2005 W UW BEA T A9 50 WS BT RN #,
A 4, gATeds e | YR T 0 & o3 ¥ & Sl AN kG A B 3l Aeiiel e
AR I &1 Aol T §9 1572 9 98 H2 ] a1 efll 2= o1 RO =30 o UH1 U% WaET
Gore ﬁﬂﬁﬁ% P el Sud [z small scale sector ¥ institutional credit to small scale sectar &
TR 1 AUE B 1992 H T, S ot o e A v o fof o 59 a1g ol gid
FHST T 1957 ﬁ[, Expert Committee on Small Enterprises G ﬂﬂgﬂﬁw F ﬁv_\’, W.lﬂ. T
W, ﬁﬂ%’ﬁ Development of Small Scale Enterprises & IR A g Ry daw aﬁ, Wﬁ H“TE‘FEFJDT
(’ﬂ—g’?ﬂ'ﬂ Freft o ST BT Hﬁ?ﬁ—\’ I g4 Qﬂ@n@ F BRI A Regulation for Private Companies
and Partnership, T991 75 a2 2003 T F4T 74T, S0F T RIS A1 & 918 UH 3% T T a=7d7 1T
1 By ST & affaRaret Gtk AV - 9.9, 2SS 90 9 oW ol See-ave & gl
QT2 RET® SAY TR 2006 7 ST 2006 5 A8 T2 WheT B! 3 TN Sl BT H Institute
of Chartered Accountants of India, Institute of Company Secretaries of India, Institute of Costs and
Work Accountants of India, FICCI, PHDCC, GIl 3% ASSOCHAM & S ¥l & Wil Hellbld o,
TR T Beh U YR REE SN B T R T He eI IE®T 21T 2006 B 89 T S,
FATAEET 2008 9§ UH T A AW 2, S EAN TR 2

TEET, 39 09 %1 oNR 20 O W 2% 91 92 2T ¥ SiET 918 & SN S g Nl
TOHT UaN Uoal 91 &4 &1 d1e1] &, 98 T8 © 105 &l Br a1 e o ffest i me e g =
TETE T RR & A SR ot o e | o9 O foies Siafafaet e gae & oRfie g
A1 e TRl A S S 9T e B, 9 2iear el ey ol ggl & e wisiied 8, e 8
1 AN SH g & ST T2l 3 T RTe A1 S o] & W7 7 2101 T WRNER EF Tl off ol
TF.GA. T % T2 IVRTE T B AT FI €T § O] B Y 5, IR R W B!
T AT TS 2, TR W geY TS 1 a8 g RN E, S A0 U6 deed ! @il
T 2| R <R BN =] IR e SToaee £ T S50 T Y U 5, Sh] U] B S 6
Hiepr T2 foere 16 3 9T I B T E U R oNd Bis B 7Y 90 9198 aR IY, O
TN TN 4 U T 61 W SUee BN AR R, T B BN & el NI 2R A2, S0
T WA o STONTEY 1SS ot heT wRae R 710 o1 S5 e g et ¥ ey &l
T ¥ T 21 A9 AN TS e fhnee TR, {7 Ty e, i T ot 2 e
F1g P e avw et wgde e et g o e o & srvaes & 1 w9l v e
TR e BT SR AR 98 Tw.UAL T # O £ 1 S9%1 U U TR o BT 39 SeI &
P armeride B3 alle B9 B S N1 S Seid %) 2 W8] T 9 e wel, Swa) f) e
i

TEET, T UH WEUT E O U8 W8 1 91 9 O] e B, 5 e 9ae B W
TET B BN TaE § U BlE W T2 S R TR o e e T SN e F AR A TS
THRNT BY U6 Y 9T 39 U e T J U v o e £ T S eieew afiw ve e, d)
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T I8 SNTER & N 3 TR B W5, TN 6 9N A o] B Tl TN BEl 2 TR TR
T TN T AR SN B E 91 92 Ygfded Sthae 9§ TNl 92, TR o 59 9 98 TR
HHT I 2 1 SHE 918 ¥ 2R 991 ShiAEE w1 1 98 e wed! 21 anR Y iTea W e
BRI, T9 UE U SRITER VIS I B W1 1R T5Y 50 AT [IRe! § @ 4ReF s8R <l 89
TR 5 oW 59 Wi ST 211 &R o B it e e T B e e, ifte
Y BT P AN T2 S 2% 5Y 3 WRIE e &R qTERRT & 924 21, T 1 TR Tie -
732 31 Rifter =21 v w2 8, 98 d1 @ &l el e wis s o N Rl sl s e 8, F19=
W 277 5 S0a WS ATHEHT EF H A1 TRIET 2 98 72] 2N SHaeT 99 7 2, S9E!
FEEw EM AT

O] 919 & SRR % a1 A o 399 fefice SaiRieE) @ us 8 5 R 9 9d &Y
T2 T TS T P ST BN, To.Tal. 9L B o BN 01 R 918w = fofe=1 &) 2 99 W
TGl B 2 2?39 W Al 9% ok [Feraw sEideE 2! e 8, Wi 99 s
eHeH A T9 2IH] THA Jow # H WeEE S uew gEdl 99 2 5 o9 Tel whe
FENTE 1 TR $ o T 7ol ). & Had 9991 O Te" 991, 1 3 o2 SLELY. & 2T
a1 & - S8 SO0 oM A ey YT 2| 39 TR 72 531 2, R 9y g9WT €LEY. o s
TWE & TN B IR AT o TEH SaTS] AR &1 T g 21 91 3 il o vet.9e. 1
At 91996 SN ST ST &1 WaEE 3] ST iy 21 98] seidey I 39 Yet. gerd.
99 9 U, TOG] 999 F B ST IR 1 SUs] vReE S e B B gFT Oyl 996
HEde H P! HINTE B AMEY &R S STHed I8 o1 A9 S 91y, T8 99 S 81 oY
7.3, 3 ga.ga ). TiR & 920 21 Telier IR 21 O 39 o 2, S o S A Sl adeR 2,
T U ST ST T &, BEIAT B S0 2T Sl &, TR Bl 2o ol €, o 9dY @
RTaeTt 5164 2, S0 BUE ¥ 00F o 2l 996! W U6 B9 507 747 2, TF g9 &g I
&, U TR T 107 2| fop UTeeTe ! fomail 214 B, S9¢ BWE ¥ 9 9% OF o, B+ 9%
e RIS T e 41 Gefatel Rwgarel I1 91 UTel H 11 Regaret 2, S %8 & o] glieis 2, d Tl
T IR T TR 9 U R H FE T S 21 a9 wauTH R € b Tergerd T 21 9 b
TS, W1 eAver ! & Wit 2R 2, 98 IR Sty A vadt 21 U1 UF 2 oS 49 AN 0l &
AT 11 et a1 S gravaes & o1 e o] Sehedl 2, 98T o Y wdha 21 ey veerd 1o
g VIeHT BT 2 Jegerd] @[S e €, 4 09 AN S Hiel 1 451 oY Tebd & o1a GuT a1
BN 1 91 W1 T | A SReaoTel UH-U% el g+ &N 9% §a9 e qal Soud &
TT], SHH] B ] ST 2

gz U 41 6T 2 AR 98 U 7] IR WO 590 99 gev] B SeE B Bl
WeRd 21 § F1 361 e dihe B SEEe © I8 ], Hece B © T8 41, T Uhrece &l § W&l
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Teyet B B UEdl 21 98 geveeel € Regee g v sfear § ff Resgse 200,
RTTE BRU Sqe] g2t 4 o Frei, TEt ft o1 RreT T2t a1 o oY 3% Tl & WeelE S
HEREIES

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, | stand here to support the Limited Liakility

Partnership Bill, 2008. This is a novel concept, and the Minigter deserves congratulations far bringing
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forward thig Bill. In fact, we were very much wortied as to whether this Bill would e introduced at all
or not. But the Minister was very keen to bring in thig Bill. In fact, this is a concept which has to be
introduced in this country. It will helo small businesszes including small scale industries and small
service enterprises. And, ninety per cent of our S8l are proprietorship firms. They are exposed to
urlimited liakility. Therefore, for them, this is & chance to come into the 'limited ligbility" concept.

Therefore, this Bill deserves to be appreciated.

Sir, In the Statement of Objects and Reasons, it has been mentioned, and | read: "The LLP
form would enable entrepreneurs, professionals and enterprises providing services of any kind or
engaged in scientific and technical disciplines to form commercially efficient vehicles suited ta their
reguirements. Owing to flexibility in its structure and operation, the LLP would also be a stable
vehicle for small enterprizges.” This goes to show the substance of the entire Bill. But | would like to
mention one thing. Thig Bill provides for entering into agreements by the partners . And, if agreements
are entered into, then the provigion of the entire Bill practically does not operate. This Bill gives power
1o partners ta enter into their own agreements, and that will be the law. | do not know how far this will
help the system to cperate. The entire law can be thrown to winds if only the agreement which is
provided in the Bill becomes operational . | do not know whether there can be any restriction for the
purpose of any clause in this agreement because the agreement will be substituted; that may nat be
there for a particular purpose. So, the hon. Minister may please reply to this guery. Then, there is an
impression that this has come only because of taxation benefit, etc. Buch an impression should nat
go. Then, Anluwaliajl has justified the delay in bringing in this concept. | would say that this concept
was born some years ago. |t should nat have taken time. In fact, the Hussain Committee was there,
the Naresh Chandra Committee was there and the J.J. Irani Committes was there when this concept
was being developed. In India, whenever such a concept comes and it ig liked, it takes years
together to take the form of legislation. | would say, in general terms, that if any concept is good,
then it should be brought in at the earliest. Now, this concept came to the United States, sometime
in 1920, in the U.K., sometime in 2001, and so on. As far as taxation is concerned, there is some
conflict between the provisions in the Act and the provisions in the Income Tax Act. The Minigter has

to clarify whether there are any contradictions, as hag been apprehended.

Then, unfettered powers are given to the Central Government to declare any of these firms as
companies. Now, if, without any guidelines, without any restrictions, the Government can declare a
firm as a company under the Campanies Act, then the concept falls. The circumstances under which
a firm could be declared as a company or provigions of the Companies Act could be made applicable

to The Limited Liakility Partnership Bill, 2008 must be made clear.

Then, the cther agpect ig about rules for prescribing conditions and reguirements for an
individual to be designated as a partner. Normally, such gualifications are induded in the basic law. If
somebody s to be entitled to be a partner, a Member ar a Directar, such things are always included
in the substantive law and not in the procedural law. | don't understand why this has been included in

the procedural law.
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Then, thiz legislation has been brought in to fill In the gap between partnerships and
praprietorships because for proprietarship there is practically no law. Sometimes they are regulated
under the Comparnies Act. But the more important thing s that there should have been an
independent legislation on proprietary firms. | can understand that proprietary firms will be benefited
by this legislation. But if, at all, proprietary firms were to be benefited, there should have been a
separate legislation meant only for proprietary firms because they congtitute the major economic or
business activity. Therefore, giving them benefit under this law ig one thing and making a special

legislation for these propristary firms is ancther. Therefore, this has to be taken into congideration.
Sir, | shall take anly one ar two minutes maore.

Then, we have companies, partnerships, societies and =0 on. Speaking generally, ig
somebody monitoring the activities of all these registered companies, registered partnerships,
registered sacieties under the Societies (Registration) Act? This is not being monitored. As a result,
what is happening is, the Act comes into force, somebody fulfile the reguirements and gets the
companies or firms registered and, then, cne does not know where these companies and firms are.
Therefore, it is eszential that an autharity ig created to manitar the activities of these companies,
partnerships, trusts, societies, etc. Lastly, Sir, | would like to submit that nowadays there is a
recesgion in the world economy. The laiseez -faire economy, it seems, s collapsing. Now, under the
new partnership cancept, they can make them as members alsc. As far as the foreign companies are
concerned, at present, | would call them "virus'. They have got the status of a "virus', at present. If
vou allow somebody to join, you are taking the "virus'into your computer. | am saying this because of
the present global position. So, if this virug enters, your whole system may collapse. Therefare, the
companies have 1o be very careful while making any foreign company as new partners. With these

words, Sir, | welcome the Bill.

SHRI PRASANTA CHATTERJEE (West Bengal): Mr. Deputy Chairman, | have two-three
paints to make here. We all know that this is a fresh Bill incorporating many suggestions of the
Standing Committee. Sir, thig Limited Lighility Partnership Bill, 2008 has come before the House for
approval . It is a Rajya Sabha Bill. Sir, our main apprehension is thig. We want to be satisfied that the
Indian LLPs should not suffer any discrimination or disadvantage in competition with the foreign
LLP=. I'would like to know from the hon. Minister as to how they would ensure and guarantee that. |
have gone through the cbeervations of the Standing Committee. It aleo emphasized that problem in

its Report. That is number one.

Then, there are different views, ag aleo elaborated in the Standing Committee, regarding the
tax regime for LLPs. Now, the other point ig to ensure financial digcipline. | want to know from the
hon. Minister as to how the proposed Bill has guaranteed that the LLP= will be under the obligation ta
maintain accounts reflecting the true picture. Sir, in the Bill, as per the clause relating to financial
disclosure, the accounts of limited liability partnership shall be audited in accordance with such rules
gs may be prescribed. But, in the proviso provided there, it is stated that the Central Government
may, by notification, in the Official Gazette exempt any class or clagees of limited lighility partnership

from the requirement of this sub-clause. [ would like the hon. Minister to clarify this. In the beginning,
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it has been stated that it shall be audited. Then, in the proviso, there is ancther provision for
exemption by the Central Government through a nctification. | want the reaction of the hon. Minister

on thig.

Sir, my last point is that the Standing Committee has advised for conseguential amendments
in statute, relating to any specific profession, trade or activity, the Income-tax Act, for taxation
purposges. It has been reported in the Standing Committee Report that the processes of amendments
have already been initiated by the Ministry. The Committee desires that the question of consequential
amendments in other Acts be taken up with the concerned Ministries to ensure that there are no
bottlenecks in realising the objectives of the LLP Bill. How that has been taken up with the ather

Ministries? What is the position? | would like the Minister to clarify on all these. Thank yaou.

SHRI Y.P. TRIVEDI (Maharashira): Respected Sir, this is a Bill which was long overdue. The
1932 Act had almost become outdated. So, there was a necessity. When we go abroad and see the
partnership firms, they have got more than & hundred partners. In many of the cases, there was a
directory of partners; one will have to find out who is the partner and where and at what place he is.
So, thiz is a step in the right direction. Something is stated about the assessment, how this limited
partnerships are to be agsessed. Two suggestions were there. One is to grant some sort of a
registration and thereafter assess each partner in respect of the income which he derives fram the
partnership firm. This is something which was tried in regpect of the assesasment of partnership firms
even in the past; and It had to be given & go by becaluge it created g lot of complications and a lat of
litigations as to when the registration iz o be granted and when registration iz not to be granted,
what the requirements are, whether the thing is procedural or substantive, who the genuine partner
ig, who is not a genuine partrer, etc. All these complications had arisen for the sake of granting

registration of the partnership firms and & lot of litigations had taken place.

| think, it will be in the fitness of things if this limited partnerships are assessed like any ather
entity. Just an individual assaciation of persons, Hindu Undivided Families, corporations or any ather
body of individuale or associgtion of persong are asseszed, in the same way this limited partnership
also should be assessed. For that, simple amendments are necessary. The first thing is to make an
amendment in the definition section of the Income-Tax Act. Assessee which includes, at the
moment, only individual HUF, partnership firms and limited companies, association of persons and
bady of individuals should also include limited partnerships. That will be the end of the whole thing.
More than that, if the rates will be the same, there will also be simultaneous amendments at the time
when the Finance Minister presented. The rates which are prescribed for companies, partnerships

and cther entities, the same will be applied ta the limited partnerships.

Something more which is necessary, needs to be done at the mament, for the assessment of
partnership firms, the remuneration paid to partners should not be a device for the purpose of
reducing the tax liability of that entity and it should be restricted to an extent. That type of restrictions
should aleo be imposed in the case of limited partnership Acts, when one partner might draw a large
remuneration and he will not be subjected to the same level of tax which is paid by the limited
partnership. Also, if the interest i2 paid on capital contributed by the partner, there alsao, there should

be some provigion tolimit that interest, 2o that by way of interest also, & large amount of income s
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not siphoned off. With those precautions and a slight amendment in the Income-Tax Act, this

particular entity should be assessed as such. This will serve the purpose.
Otherwize, it ig a very good Bill. We strongly suppaort it. Thank you.

SHRI PREM CHAND GUPTA: Sir, first of all, | would like to thank the hon. Members for
participating in this debate. Sir, this is true that it is a new mode of doing business, it is a new
platform far which new bodies can be incarporated. Sir, you yourself is an eminent Chartered
Accountant and you know the importance of thig new mode of vehicle. Sir, we had been having
various committees from 1972 to ag late ag 2005, The Government, after adopting an absolute
consultative process, we have come to the conclugion and framed this new Bill for consideration of

the hon. Houge.

Sir, | am thankful to Mr. Ahluwalia who is not there. He has taken a very pragmatic view about
this and he set the debate in motion by supporting this Bill. Sir, the issues raised by the hon.
Members are more or less the same. | would like to clarify those points. Mr. Ahluwalia said that
foreigners would be benefited mare from this new made of vehicle. Sir, it is nat so. In fact, our
professicnals would have a larger and greater opportunity to form LLPs, to be a part of LLPs and
have their business glokally. What is happening today, Sir is, our professionals cannot compete with
large companies. They cannot provide multi-services from one platform like Chartered Accountants.
They cannot have Company Secretaries ag their partners. In this new mode of business LLP can
have a Chartered Accountant as well as a Caost and Warks Accountant and an auditer as a partnerin
thiz and provide all the services fram ane platform. So, the thinking that the foreigners would be
benefited maore, | would say, iz naot true. In fact, they conform that our professionals are recognised
the world over. They are capable and they have the capacity to expand their professional expertise
over the globe. In fact, they can join hands; they can form LLPs with established foreign firms and
provide service globally, not anly in India but everywhere in the world. The only thing required is that
there has to be two designated partners. Out of these two, one has to be a resident in India. It is not
obligatory that he has to be g citizen of India. The designated partner has to be & resident in India g0
that he can camply with all the rules and regulations and requirements and comgpliances so that there

is no viclation.

Coming back to the izsue, as raised by Mr. Ahluwalia about partrership identification numtber,
Sir, he has a very valid paoint. | Jully support him and | agree with him but the problem was that we
didn't have this madel of firms and businesses earlier. What has to be done? Once the LLP mode of
business ig in place today, then, in future the convergence can take place. Not today. But sconer or
later the convergence has to take place. It is called "designated partnership identification number'.
That is compulzory; othenwige, fly by night come into effect and they take investors, partners and
shareholders for & ride. But in thig case they can take other stakehadders for a ride. So, designated

partnership identification number is necessary.

Sir, one common point raised by all the hon. Members is about taxation. | fully agree with Shri
Prasanta Chatterjee that our LLPs should not have disadvantages as against foreign LLPs. Sir, we

have adopted best international practices from different countries, Singapore and UK. These are the
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two maodern laws which we have kept in mind. This new Act i based on modern, best practises, and
l'am sure that our LLPs will not be out of place. The taxation issue has to be resalved by the Ministry
of Finance as we have income tax in place. But, | understand that once the Bill ig passed, once it
becomes an Act, then the conseguent amendments tgke place. With regard to other issues like
making it possible for other professicnals like CA to do auditing services or foreign advocates to do

practice, etc., | would say that relevant Acts have to be amended.

As far as powers of the ROC are concerned, the ROC can cbtain any information from the
designated partner or partrers or other employess of LLP. It is neces=ary. It iz in the interest of

investor and other stakeholder. So, | think, we should not have any cbjection.

Sir, Bhri Shantaram Laxman Maik said that the Bill has been delayed enactment. Sir, it is better

late than never. Sooner or later we have brought it before the Houge, he should appreciate it.

Another issue raised by Shri Ahluwalia. The Naresh Chandra Committes had recommended
LLP only for professionals. But, we have taken a wider view and we have covered any SME ar any
bady or even a body corporate can be a partner in LLP. So, we are providing a much wider base to

our professional and our companies.

As far as rule-making power is concerned, it has been felt in the past that unless the
Government has the rule-making power, the need-based rules cannot be framed. Ctherwise, every

fime we have to come befare Parliament for its approval and that is a lengthy procedure.

Sir moritoring Ig anather igsue. As | said, partnership firme are looked after or monitored by
the State Gavernment concerned. In the cage of companies, it is done by the ROC. Similarly, LLPs
wolld alzo be regulated by the BOCs.

Formulation of LLP can be done through e-governance system. That has been decided.

Shri YK, Chaturved has also raiged the taxation igsue which | have already explained. We will

address, suitably, once the LLP Bill becames an Act.

With these waords, | once again thank all the hon. Members who have participated in the
dizcugsion and, now, | would request the Houge that the Bill be taken Up for consideration. Thank

you.
THE DEPUTY CHAIRMAN: Now, the guestion is:

That the Bill to make provigions for the formation and regulation of lImited liability partnerships

and for matters connected therewith or incidental thereto be taken into cansideration.
The motion was adopted.
THE DEPUTY CHAIRMAN: We shall, now, take up Clause-by-Clauge consideration of the Bill.
Clauses 2 to 87 were added to the Bill.

The First Schedufe, the Second Schedufe, the Third Scheadule and the Fourth
Schedule were added to the Bill.
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Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRIPREM CHAND GUPTA: Sir, | beg to move:
That the Bill be passed.
The question was put and the motion was aaopted.

THE DEPUTY CHAIRMAN: The House = adjourned to mest at 2.30 o.m.

The House then adiourned for lunch at rme minutes past one of the ofock.

The House re-assembled after lunch at thirty minutes past twa of the clock,

MR. CHAIRMAN in the Chair.,
The Airports Economic Regulatory Authority of India Bill, 2008

MR. DEPUTY CHARMAN: We will now take up the Airports Economic Regulatory Authority of
Inclia Bill, 2008.

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
Sir, | beg to maove:-

"That the Bill to provide for the establishment of an Airports Economic Regulatary Autharity to
regulate tariff and cther charges for the aeronautical services rendered at airports and to
menitar performance standards of airports and also to establish Appellate Tribunal to
adjudicate disputes and dispoze of appeals and for matters connected therewith or incidental

thereta as passed by Lok Sabha be taken into consideration.”

Mr. Deputy Chalrman, Sir, | place before this august House the Airports Economic Regulatory
Authority of Indig Bill, 2008 which was passed by the Lok Sabha on the 22nd of this month. As the
hon. Members are aware, due to growth in the Givil Aviation sector, and also courtesy my friends
sitting on the other side, there has been felt a need to improve and upgrade the Airport infrastructure
in our country. The Airporte Authority of India Act, 1994 and the Aircraft Bules, 1937 were amended ta
erable the participation of the private sector in the Airport sector for improving guality, efficiency of
services, and also for increasing competition. As a result of these initiatives, Sir, many greenfield
grports have now commenced operation in our country; notable amongst them are the Bangalore
and the Hyderabad airports. And, also, earlier, a similar endeavour was made in the case of the
Cachin Airpart, which is also now a very successful madel. In keeping with these trends of public-
private partnership in the Upgradation of our airport infrastructure, major airports of Mumbai and Delhi
are also now restructured through a joint venture. And the major modernisation and upgradation of
these two airports g also underway. Also, Sir, in the recent past, the Government of India has
appraved a new policy for the construction of greenfield airports and also upgradation of various
other airports in the country. And the new Greenfield airport policy also envigages similar to what was
done in Hyderabad and Bangalore, that is, the creation of more airport infrastructure through the
PPP route. We will, certainly, see in the coming years a major upgradation and maodernigation
programme of various airports as well as congtruction of new airports. Sir, airports, wherever they
are situated, are, virtually, a natural monopaly. Therefare, it is important that tariff fixation and cther
issues related to the economics of an airport and the level of services which they render are

monitored in & diligent manner. Further, aleo, there iz & need to create a level playing field amangst
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